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REPORT DATED 04.04.2024 OF TELANGANA STATE POLLUTION CONTROL
BOARD (R1 IN OA No. 112 OF 2023.

It is to submit that, Sri M Narsimha Rao, Gudimalkapuram (V), Chintalapalem (M),
Suryapet District has submitted a grievance to the Hon'ble NGT through mail dated
12.12.2022 stating that the Respondent industry (M/s Anjani Portland Cement Ltd.
(Plant), Sy.No. 226, Chinthalapalem (V&M), Suryapet District) is using Hazardous
Waste chemicals in their factory thereby causing ground water pollution and air
pollution in the area including polluting the forest and River Krishna. The Principal
Bench of the Hon'ble NGT, New Delhi has been registered the case as OA No. 197 of
2023 (PB).

Subsequently, the application was transferred to Southern Zone Bench, Chennai and
OA No0.197 of 2023 (PB) is renumbered as OA No.112 of 2023 (SZ).

Earlier, the Respondent Board has filed a report dated on 22.11.2023 before the
Hon'ble NGT, Chennai submitting status of the Online Continuous Emission
Monitoring System (OCEMS) installed and Continuous Ambient Air Quality Monitoring
Stations (CAAQMS).

The Honble NGT (SZ), Chennai vide order dated 05.03.2024 directed the
Respondent Board to verify the report of CPCB and file a further report regarding the
connectivity / operation status of Online Continuous Emission Monitoring System
(OCEMS) system installed by the Respondent industry.

In this regard, the following is submitted: -

1. M/s Anjani Portland Cement Ltd. (Plant) is located at Sy.No. 226,
Chinthalapalem (V&M), Suryapet District.

2. The industry has installed Online Continuous Emission Monitoring System
(OCEMS) to the following stacks:

S.No. Description of the stacks Parameters
Monitored

I Stack attached to the Raw Mill and Kiln of Line - II PM, SO2 and NOx
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il. Stack attached to the Cooler discharge of Line - II PM
iii. Stack attached to the Coal Mill of Line - II PM
iv. Stack attached to the Cement Mill - 1 of Line - 1 PM
V. Stack attached to the Cement Mill — 3 of Line - II PM
Vi. Stack attached to the Coal Mill of Line - 1 PM
vil. Stack attached to the Cooler discharge of Line - I PM
viii. Stack attached to the Raw Mill of Line - I PM
ix. Stack attached to the Horizontal Ratary kiln of Line - I | PM, SO2 and NOx
% Stack attached to the Cement Mill - 2 of Line - II PM
Xi. Stack attached to the Coal Fired Boiler of 70 TPH PM

3. The industry has also installed Continuous Ambient Air Quality Monitoring
Stations (CAAQMS) at following locations:

S.No.| Description of the Continuous Ambient Air Parameters
Quality Monitoring Stations (CAAQMS) Monitored
i. | Continuous Ambient Air Quality Monitoring Station| PM2.5, PM10, SO2
(CAAQMS) -1 at top of the Unit Head Office. and NOx
ii. | Continuous Ambient Air Quality Monitoring Station | PM2.5, PM10, SO2
(CAAQMS) -1 at top of B-type quarters in colony. and NOx

4, The Central Pollution Control Board (CPCB) has submitted a report dated:
02.12.2023 before the Honble NGT (SZ). The reply/response/Action Taken
Report of the Respondent Board (TSPCB) on the observations made by the
Central Pollution Control Board (CPCB) in its report dated: 02.12.2023 is
submitted below:

S.No | Observations made by the | The reply/response/Action
Central Pollution Control | Taken Report of the
Board (CPCB) in its report | Respondent Board (SPCB)

dated: 02.12.2023

Data for (Sulphur dioxide) SO2 | As per the data obtained from
& (Nitrogen dioxide) NOx from | the TSPCB server (Real Time
Stack_2_KILN2_RABH_RAW Data Acquisition And
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MILL is not available since 18%
May 2022.

Monitoring), the data for
(Sulphur  dioxide) SO02 &
(Nitrogen dioxide) NOx from
KILN2_RABH_RAW MILL is
available in the TSPCB server
including the mentioned period
18" May 2022
Annexure - I & II.

i.e, since

Particulate Matter (PM)
connected to Stack_1_70TPH
COAL _FIRED _BOILER found
exceeded 1 to 8 occasions out of
96 readings in a day (4 readings
per hr of 15 min each X 24 hr
per day = 96 readings in a day)
and SMS alert generated for
these readings. The exceeded
PM value ranges from 30.1 to

30.9 mg/Nm3 against the
prescribed standard 30
mg/Nm3.

(During the period 01.10.2023
to 17.11.2023)

As per MoEF & CC Notification
No: S.0.No.3305 (E), dated:
07.12. 2015, the standards for
particulate matter (PM) for TPPs
installed after 1% January, 2003
up to 31.12.2016, is 50.0
mg/Nm?. Annexure — III.

the
issued

Accordingly,
Board
Operation

Respondent
Consent  for
(CFO) to the
Respondent industry vide order
dated:16.11.2021 stipulating
Standard of 50 mg/Nm3 to the
CPP as per the standards
stipulated in the E(P) Rules

Annexure — IV,

As per the data obtained from
the TSPCB server (Real Time
Data Acquisition And
Monitoring), the  Particulate
Matter (PM) values for the stack




attached to the 70 TPH Coal
Fired Boiler is found to be 29.86
mg/Nm3 (maximum value during
the period 01.10.2023 to
17.11.2023), against the
prescribed standard of 50.0
mg/Nm? as stipulated in the CFO
Order dated 22.12.2016
(Annexure - V).

3 | PM value has exceeded on two | As per the data obtained from
occasions in the | the TSPCB server (Real Time
Stack_5 Coolerl on 05.11.2023 | Data Acquisition And
and the values ranges 31.9 to | Monitoring), the Particulate

54.8 against the prescribed | Matter (PM) values for the stack
standard of 30 mg/Nm"’. attached to the Cooler- 1 is
found to be 13.11 mg/Nm3
(maximum value during the
period 01.10.2023 to
172.11.2023), against the
prescribed standard of 30.0
mg/Nm3. Annexure — VL.

The Respondent Board, Telangana State Pollution Control Board will monitor the

Respondent industries regularly.

Place: Nalgonda.

Date: 04.04.2024 (I b e

ENVIRONMENTAL ENGINEER _,

ENVIRONMENTAL ENGINEER
T.S. Poliution Control Board,

k eglonal Oifice, Nalgonda. ]

g s s e
T i - S S




— Real Time Data Acquisition And Monitoring
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Site Name: Anjani Portland Cement Ltd
Report: Custom Report
From Date: 2022/04/01 00:01:00 To Date : 2023/03/31 10:32:12

‘Description 1 JKILN2 RABH-RAW MILL-SO2=(mag/Nm3) Raw KILN2 RABH-RAW MILL-NOX - (mg/Nm3) Baw
scribed Standards 0.0-100.0 0.0 - 800.0 :
'~ Maximum Data  51.09 - %‘ S 297.06
"~ Minimum Data ' - 35.89 : ' 1.31
' Geometric Mean - 49.37 ' 0 ' 260.45
"~ Median s 51.06 : ; 288.11
" Standard Deviation T 477 1 T T T 86.96
Maximum Value At Time T T 2022-:09-01 st 2022-11-01
Minimum Value At Time! 2023-03-01 | 2022-07-01
" Valid Data Points 10 PENEURE TR AT SRR |
" Total Data Points 12 ; B i 12
 Data Availability % ©83.33% P 91.67%







@ ANNEXURE —13

= Real Time Data Acquisition And Monitoring

Site Name: Anjani Portland Cement Ltd
Report: Custom Report

From Date: 2023/04/01 00:01:00 To Date : 2024/03/31 00:02:00

_rne Snds R 0.-10. B

~ Maximum Data | 674 ' O - 311.26
"~ Minimum Data T aaag 150.86
Geometric Mean | - 48.57 | 267.15
"~ Median 35 ) 49.86 g 273.79
 Standard Deviation 823 i 43.58
Maximum Value At Time 2023-10-01 2024-03-01
Minimum Value At Time| - 20230401 2023-11-01
~ Valid Data Points CAg o
‘Total Data Points 12 ' ' 12
Data Availability % ; 100.0% ' 100.0%
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3.5m¥MWh 58 ifag=aT ¥ wEw &t

At & &1 9 §F offar wRwaw

35mammw%ﬁﬁﬁeaawrm?r
FAFG

T, 2017 %mwﬁmﬁaﬁmaﬁ
AT QLT afdFaw 2.5 mIMWh a5 &

R s Iodnr A T S @) T
S gedq Y GIAT G |
(@) % 4. 25 &% sud gdfda vty ¥ qraq fafefa & 9. sl sRafegr <t s,
3Pt i—
BT . FE RIS HITH
1 2 3 4
e v ‘ 100 mg/Nm?
HFRE SIS ( SO2) 600 mg/Nm? (500 3 mare § 9 34T i
‘ B THrEaT & oy gria)
200 mg/Nm? (500 Tz 4 sad e
_ ermraT i TwaT)
TG ¥ s . 300 mgNm?
(NOX) . . ,
T (Hg) 0.03 mg/Nm3 (500 FiTare i< 6 i
Eit{arlﬁm'ﬁ’lT)
1 s9adq, 2003'#:“@113 31 faeaw, 2016 7% whrssifug Adrdt
(Fréar)
T Tard 50 mg/Nm3
HEE SATFTES (SO2) | 600 mg/Nm3 (500 FTaTe & FW & Ht
TRTEAT & Y THEAT)
200 mg/Nm? (500 Framz i< 383 &l
AT 6t THTEAT)
TR & AT 300 mg/Nm?
(NOx) :
91T ( Hg) 0.03 mg/Nm?
1 S, 2017 & wiewstfig Sdt (gmwrdan)
Ty qard 30 mg/Nm3
TEHL EAIFETRE (SO2) 100 mg/Nm?
AEET  F QRS 100 mg/Nm?
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Declhi, the 7th December, 2015

S.O.‘SSOS(E).—- In exercise of the powers conferred by scciions 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules [usther to

amend the Environment (Protection) Rules, 1986, namely:—
1. (1) These rules may be called the Environment {Pratection) Amendment Rules, 2015.
(2) They shall come into force on the date of their publication in the Official Guzette.
2. In the Environment (Protection) Rules, 1986, in Schedule — L. -
() after serial number 5 and entries refating thereto, the following serial number and entcs shall be

inserted, namely:—

Sr. No. Industry Parameler Standards
1 2 3 4
-7 % Thermal Power Water L All plants with Once Through Cooling (OTC)
Plant (Water consumption shall install Cooling Tower (CT) and
consumplion limit) achieve specific waler comsuription upto
' ) maximum of 3.5m’MWh within a pericd
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I All exssting CT-based plants reduce specific

of two years from the date of publication
of this notification.

water consurnption upto maximum of
3.5m’/MWh within 2 period of two years from |
the date of publication of this notification.

New plants to be installed after 1% January,
2017 shall have to meet -specific water
consumption upto maximum of 2.5 m/MWh
and achieve zero waste water discharged”;

(b) for serial number 25, and the entries related thereto, the following serial number and entries

shall be substituted, namely:-
Sr. No. Industry Parameter Standards
1 Z 3 4
% Thermal TPPs ( units) installed before 31* December, 2003*
Bower Plant | ictiata Matter 100 mg/ N
Sulphur Dioxide { 5Oz} 600 mg/Nm? (Units Smaller than S500MW
capacity units)
200 mg/Nms (for units having capacity of
. 500MW and above)
Oxides of Nitzogen ( NOX) 600 mg,/ No®
Mercury (Hg) D113 mg/ Nowfor urils having capacity of
500MW and above)
TPPs (units) installed after 1 January,2003, upto 31+ December, 2016*
Particulate Matter | 50 mg/ N
Sulphur Dioxide (502) 600 mgy Nm? (Units Smaller than S00MW
capacity units)
200 mg/Nm? (for units having capacity of
500MW and above)
Oxides of Nitrogen { NOx) © 300 mg/Nm?*
Mercury ( Hg) 0.03 mg/Nm?
TPPs ( units) to be installed from 1% Jaruary, 2017°*
Particulate Matter 30 mg/ Nm?
Sulphur Dioxide (SOs) 100 mg/ Nm?
Oxides of Nitrogen ( NOx) 100 mg/ Nm?
Mercury ( Hg) 0.03 mg/Nm

*TPPs (units) shall meet the limits within two years from date of publication of this notification.

**Includes all the TPPs (units) which have been accorded environmental clearance and are  under
construction”.

[F. No. Q-L5017/40/2007-CPW]
Dr” RASHID HASAN, Advisor
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Note: - The principal rules were published in the Gazette of India, Extcaordinary, Part II, Section 3,

Sub-section (i) vide number S.0. 844(E), dated the 19" November, 1986 and subsequently amended
vide the following notificationsi— )

S.0. 433(E), dated 18* April 1987; G.S.R. 176(E) dated 2*‘ April, 1996; G.S.R. 97(E), dated the
18" February, 2009; G.S.R. 149(E), dated the 4" March , 2009; G.S.R. 543(E), dated 22™ July,
2009: G.S.R. 739(E), dated the 9% September, 2010; G.S.R. 809(E), dated. the 4* October, 2010,
GSR. 215E), dated the 15® March, 2011: G.SR. 22i(E), dated the 18" March, 201L
G.S.R. 354(E), dated the 2 May, 2011; G.S.R. 424(E), dated the 1" June, 2011; G.S.R. 446(E),
dated the [3" June, 2011; G.S.R. |52(F), dated the 16 March, 2012; G.S.R. 266(E), dated
the 30” March, 2012; and G.S.R. 277(E), dated the 31" March, 2012; and G.S.R. 820(E), dated
the 9® November, 2012: G.SR. 176(E), dated the 18" March, 2013; G.S.R. 535(E), dated the
7% August, 2013; G.S.R. 77L(E), dated the 11™ December, 2013; G.5.R. 2(E), dated the 2™ January,
2014; G.S.R. 229(E), dated the 28% March, 2014; G.S.R. 232(E), dated the 31" March, 2014;
G.S.R. 325(E). dated the 07" May, 2014, G.SR. 612,(E), dated the 25" August, 2014 and lastly
amended vide notification G.S.R. 789(E), dated 11 November, 2014.

Printed by the Manager. Government of India Press. Ring Road, Mayapuri, New Delhi-110064
and Published by the Contraller of Puhlications, Delhi-110054.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
CORRIGENDUM
New Delhi, the 7th March, 2016
S.0. 682(E).—In the notification of the Government of India in the Ministry of Environment, Forest
and Climate Change vide number S.0. 3305(E), dated the 7" December, 2015, published in the Gazette of
India, Part II, Section 3, Sub-section (ii), in page 4, in the Table, against serial number 25, for “1* January,
2003" substitute “1* January, 2004".
[F.No. Q-15017/40/2007-CPW]

Dr. RASHID HASAN, Advisor

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications. Delhi-110054.






- @ ANNEXURE -1V

i = TELANGANA STATE POLLUTION CONTROL BOARD Phone; 23887500
Jolangana Stits PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040 — 23815631

e SANATHNAGAR, HYDERABAD - 500 018
1] 4

_uawvesr

CONSENT & HWA ORDER (AUTO RENEWAL) - RED CATEGORY

Consent Order No:TSPCB/AUTO RENEWAL/CFO/RO-NLG/HO/2021 \ 2.1\ £ Date:06.11.2021

Sub: TSPCB — M/s. Anjani Portland Cement Ltd. (16 MW Coal based Power
Plant), Sy.No. 226, Chinthalapalem (V&M), Suryapet District - Auto Renewal
of Consent for Operation & HW Authorization — Order issued — Reg. 4

Ref: 1) Board Resolution No. 26-and circular dt. 19.11.2015 & 08.12.2015
2) CFO & HWA order No. TSPCB/ RCP/NLG/ CFO&HWM/HO/2016-
2512 Dt. 22.12.2016 with a validity upto 30.11.2021
3) Industry’s online application no.1030, dt 28.10.2021 for Auto Renewal of EEA
CFO & HWA along with Self Certification & Bank Guarantee. cF"
4) EE, R.O. Nalgonda mail dt. 30.10.2021. @J

1) The Board hereby renews the Consent for Operation (CFO) and Hazardous Waste
Authorization (HWA) of the industry, issued vide reference 2™ cited, for a period upto
30.11.2026 under Section 25/26 of the Water (Prevention and Control of Pollution) Act, 1974
and Section 21/22 of the Air (Prevention and Control of Pollution) Act, 1981 and rules made
thereunder, Renewal of Authorization under Rule 6(2) of the Hazardous and other Wastes f
(Management and Transboundary Movement) Rules, 2016.

2) This consent is issued under the Auto Renewal System of the Board as per the circulars
vide reference 1% cited and as per the self certification submitted by M/s. Anjani Portland
Cement Ltd. (16 MW Coal based Power Plant), Sy.No. 226, Chinthalapalem (V&M),
Suryapet District vide reference 3° cited.

3) All the conditions stipulated in CFO & HWA, order dt. 22.12.2018 will remain same. The
Board reserves its right to review, modify, revoke conditions and vary the validity period of
the CFO& HWA of the industry.

4) In case of any false certification, non-compliance of conditions / directions and deficiency in
furnishing the information by the industry, the Board can withdraw the auto renewed consent
and take action under provisions of relevant Acts & Rules including forfeiture of the Bank
Guarantee submitted by the industry for Rs. 3,64,500/- (BG No. 021GT01213000001, HDFC
Bank Ltd, Banjara Hills) dt.27.10.2021 with validity for a period upto 30.11.2026.

5) The industry either paying annual fee or total fee for Consented period, shall pay the
balance fee as per the revised rates as applicable from time to time.

6) Under auto renewal system, the industry shall apply atleast 30 days before the expiry of the
existing consent order for further renewals.

Sd/-
MEMBER SECRETARY

To

M/s. Anjani Portland Cement Ltd.,
(16 MW Coal based Power Plant),
Sy.No. 226, Chinthalapalem (V&M),
Suryapet District

Copy to:
~ The JCEE, Zonal Office, R.C. Puram for information and necessary action.
2. The E.E., Regional Office, Nalgonda for information and necessary action.

-

HiT.C.F.B.O/If

nt

@/ ENVIR TALENGINEER
1



| D : ‘ TELANGANA STATE POLLUTION CONTROL BOARD

il . ¥ ’ Paryavarana Bhavan, A-3, Industrial Estate,

R Y .. ' Sanathnagar, Hyderabad - 500018
-t ‘ Ph: 040-23887500
Fax: 040- 23815631

. “" , . Website: tspch.cgg.gov.in

CONSENT & AUTHORISATION ORDER

//BY REGISTERED POST WITH ACKNOWLEDGEMENT DUE//

MMMJWM.QSIL Date:22.12.2016

d Consem Order for Exlsung,lNew or altered chscharge of sewage and/or trade effluents/outlet under
Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1874 and amendments thereof,.
‘Operation of the plant under section’ 21 of Alr [Prevention & Control of Pollution) Act 1981 and
_ arnendmems thereof and Authorization / Renewal of Authorization under Rule 6 of the Hazardous and’
i Other Wastes [Management and ’I‘ransboundary Movement] Rules, 2016 & Amendments thereof.

. CO NSENT is hereby granted under section 25/26 of the Water [Prevenﬂon & Control of Pol!ution) Act, -
1974, under section 21 of Air. (Prevention & Control of Pollution) Act 1981 and Authorization under
“'- the provisions of Hazardous and Other Wastes' (Mariagement and Transboundary Movement) Rules,

2016 (heremafter referred to as the Acts’, “the Rules") and e under to:

j ' : ©oves. O° .
dcholge Hodd,

@'oédi) oeachn, Spitod.

; M/s Anjam Portland Cement Ll.d..
(16 MW Coal based Power Plant),

Sy.No.226, Chlntalapalem[V] 7 17 JAN 2017 .
Mellacheruvu (M), .

gﬁg__Suwapetniar-cn - ” B D T

E-mall id: pgr@an]anicement com
3 L__,“W-

[herelnafter referred to as 'the’ Apphcant) authorizing to operate the industrial plant to discharge the
effluents from the outlets and the quanuty of Emussions per hour from the chlmneys as detailed

belﬂw
1) Water Pollution: -
Outlet Description of outlet | Max Daily Method of Treatment and
No. e Discharge Disposal,
"1. | Cooling Tower Blow Down = 15 KLD ‘B8 KLD After treatment in. ETP, shall be
+ Boiler Blow Down - 15 KLD + DM ) used for dust. suppression, Ash
& RO Reject - 50 KLD S L conditioning, service purpose &
' A o : L green belt development within the
: y Za o . ) premises. .
2. - | Domestic : : .. | 8KLD After treatment in STP, shall he
it : el i ) used for green belt development.

ii) Emissions from chimneys:

- Chimney, | 3 Description of Chimﬁey_ : Emission Rate
No. v * ) ) ' .
1. Attached to' 70 TPH Coal Fired Boller --

' lil) HAZARDOUS WASTE ﬁUTHORlSATION {l‘ClllM - If) [See Rule 6 (2)] of Hazarduus and .
: Other Wastes . [Management and Transboundary Movement) - Rules, 2016 &

: Amendments thereof]

18 Number ﬁfAuthorlzauon am:! date of issue: TSPCBfRCP/NLG/CFO&HWM/HO/ZO16-
Date. 2212, 2016.
"2 Reference of Applicatmn. Rel'erence No LRGD2700593853CFQ dt.24.10.2016.
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3. M/s. Anjani Portland Cement Ltd., (16 MW Captive Power Plant), Suryapet District,is
hereby granted an autherisation to operate a facility for collection, reception, storage,
transport and disposal of the following wastes with quantities as below:

» 'HAZARDOUS WASTES WITH RECYCLING OPTION:

I

S. | Name of the Stream Quantity Disposal Option
No. | Hazardous Waste . e © }
1 Waste 0il/Used Oil | 5.1 of Schedule-1" - "~ | Sent to Authorised Wate Oil |
) y Reprocessors

" This consent order is valid for generation of Electrical Power along with fquant_lty mentioned
below: .

S.No_ ' Product . . Quantity
1. Power . 16 MW
(Fuel :- Imported coal (100%) - 244 TPD
or
Indian coal (100%) - 396 TPD
. or _ 4
Blended coal {(Imported coal (70%) - 192 TPD
i '.-:;-;_"v‘:kzlndian-cp_al [;30%] -83 TPD)} = 275 TPD). '

5 s ‘ ‘
This orderis gﬁﬁj'eflq‘ﬁ;"td'.tﬁéiﬁjdif;s'féj;';:i::it‘thb Acts' and the Rules’ and amendments made thereunder -

and furthér subject to the terms and conditions incorporated in the schedule A, B and € enclosed to
this order,: nt. ’ '

This combiined order of Consents and Aqmiirization is valid for a period ending with the 30% day of

Novembey, 2021~
L

Sd/-
‘ . MEMBER SECRETARY
To :
M/s. Anjani Portland Cement Ltd.,,
. (16 MW Coal based Power Plant),
Sy.N0.226, Chintalapalem (V),
Mellacheruvu (M), =
Suryapet District.

- Copyto:
. 1. The JCEE, Zonal Office, RC Puram for information and necessary action.

. 7 The EE, Regional Qﬂ’icé, Nalgonda for information and necessary action.
‘3. The SEE, (Cess), TSPCB for information.

//T.CFR.O//
ﬁl\iyronmental Engineer-
o> -
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The applicant shall make applications through Online for renewal of Consent {under Water and
Air Acts) and Authorization under HWM Rules at least 120 days before the date of expiry of this
order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorization of the Board and detailed compliance of CFO conditions. -

Any person aggrieved -by an order made by the State:'B'oard under Section 25, Section 26, Section

" 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the date on

which the order is communicated to him, prefer an appeal as per Andhra Pradesh Water Rules, .
1976 and Air Rules 1982, to such authority (hereinafter referred to as the Appellate Authority)
constituted under Sectior. 28 of the Water(Prevention and Control of Pollution) Act, 1974 and
Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

- The industry may. explore -the possibili_ty.-of tapping the solar ener'g;-y for their energy

requirements. _ _
The industry shall imm_ediateiy submit the revised application for consent to this Board in the

_event of any change in the raw material used, processes employed, quantity of trade effluents &
" quantity of emissions etc.

a) All the fugitive emissions shall be controlied with proper measures.
b) The applicant shall also install the equipment such as wind speed recorder, wind direction

" recorder:

" The applicant shall 'r'ui_t‘ .Changé or alter elthér Ehe quality or the quantity or the rate of the

discharge or the route of discharge and shall not change or alter either the prescribed quality or

* the rate of emission without the previous written permission of the Board.

The applicant shall;'not later than 30 days from the date of issue of this consent-order, certify in
‘writing to the Board that the applicant has installed or provided for an alternative electric power
source sufficient to operate all facilities installed by the applicant, to comply with the terms and

" conditions of this consent. [n absence of alternative electric power source sufficient to operate
* all facilities installed by the applicant, to comply with the terms and conditions of this consent,
" préduction shall be stopped. )

Any up-set condition_in 4ny plant/plants of the. indusﬁy. which result in, increased cffluent

" discharge @nd/ or violation of standards stipulated in this order or the emission of any Air

" Pollutant into the environment in exce's; of the standards laid down by the Board, occurs or is

apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge of
the premises, from where such discharge / emission occurs or is apprehended to occur shall
forthwith intimate the fact of such occurrence or the apprehension of such occurrence to this

" Board, by fax / email under intimation to the Collector and District Magistrate.

10.

12

" A5;

14,

* open areas.

In case of such episodal discharges / emissions mentioned in item 6 abaove, the industry shall
-take immediate action to bring down the discharge / emission below the limits prescribed in this .
order. ’ o '

‘A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into
the effluent collection systern only and shall not be allowed to find their way into storm drains or

(2) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.

b) The industr'y shall maintain following records to accessible to the Board, whenever required.

1. Analysis reports of waste water/ emissions.
2. Loghook for operation of pollution control systems.
= Inspection book: :

Separate power connection with energy ‘meter shall be pravided for the Pollution Control
Equipments and record of power,consumption and chemicals consumption for the operation of

- pollution control equipment shall be maintained separately.

The applicant shall comply;wlt'h the directives/orders issued by the Board in this order and at all

subsequent times without any negligence on his part. The applicant shall be liable for such legal

action -against him as per provisions of the Law/Act in case if non-compliance of any

order/directive issued at any time and/or violation of the terms and conditions of this consent
.orcller.' LI, S c ’

Thie applicant shall furnish to the visiting officer and / or the Board any information regarding
‘the construction, installation or operation of the cffluent treatment system / air pollution
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16.

17.
18.
S 19,

" &l

. 2L

22.

23

- 24,

25.
26
27.

28.

29

30,

(®

control equipment / secured storage area of Hazardous Waste and such other particulars as may-
be-pertinent for preventing and controlling pellution.

The industry is liable to pay compe nsation for any environmental damage caused by it, as fixed
by the Collector and District Magistrate as Civil liability. : .

All the rules & regulations notified by Ministry of Environment and Forests, Gnve'rnmenfc of India
in respect of management, handling, transportation and storage of hazardous chemicals and
wastes shall be followed. ‘

All the rules & regulations notified by Ministry of Law and Justice, Government of [ndia
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible. s

I case of closure of industry, the un-used/not consumed raw materials falling under the
category .of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to preventany possibility of accurrence of an
actident. In case the above hazardous chemicals have lost their properties.originally acquired,
then they shall be treated, as Hazardous Waste and they shall be disposed off only to the
agencies authorized by APPCB in a safe manner. :

The eccupie_i' shall prepare/update E'merggncy preparedness plan for safe handling of hazardous
waste from time to time and submit the same to APPCB. Emiergency preparedness plan must be '
implemented immediately whenever there is fire, explosion or release of hazardous waste or
hazardous waste constituents, which could endanger to human health or environment.

Packaging, labeling and transportation of Hazardous Wastes shall be-in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and otlier
guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
shall be provided with a general label.

The driver who transports Hazardous Waste shall be well acquainted about the procedure to be.
followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) Card (as given in the guidelinés'fqr management and handling of hazardous
wastes) duly filled by the Hazardous Waste generator.

" No Hazardous Wastes shall be mixed with any other wastes or shall be discharged to a common,

other internal, external sewerage or other drainage system without prior approval of APPCB.

If HDPE Bags are used for storing Hazardous Wastes, it shall be ensured that they are perfectly
sealed mechanically or double hot sealed. If MS/HDPE bags or drums are used for storing
Hazardous Wastes, these drums / bags shall be ensured that they are perfectly sealed.

The person Authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of the State Pollution Control Board.

Any 'aumoﬁzat[on change in personnel, equipment as working condition as mentioned in the
application by the person authorized shall constitute a breach of his Authorization. - i

The industry shall comply with the provisions of Batteries (Management & Handling) Rules,
2001. ) o ) - ?

The industry shall put up two sign boards (6x4 ft. each) at publ_iciy visible places at the main
gate. The first sign board shall provide information on specific conditions of CFO and Hazardous
Waste Authorization, The second sign board shall display online data on quantity and nature of
hazardous chemicals being used in the plant, as well as water, air emissions and solid waste
generated within the factory premises.

The applicapt shall exhibit the Consent & HW Authorization order of the Board in the I;aictnry
premises. at-a prominent place for the information of the inspecting officers of the different
departments. . )
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H

2.

-3'.

s,

Notwithstanding danything qnngained in this conditional letter or consent, the Board hereﬁy'
reserves the right and powers under Section 27(2) of the Water (Prevention & Contrel of
Pollution) Act, 1974 and its amendments thereof dnd under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose of
the Acts by the Board. - ' g :

) e i

The Autho_rization Issued_unde_r__Hazardoué Waste {Ménagement, Handling & Transboundary
Movement). Rules, 2008 and its ameéndments thereof, shall comply with the provision of the

Environment (Protection) Act, 1986.

SCHEDULE -B

The effluent discharged should not contain constituents in excess of the tolerance limits

prescribed below: ..

Outlet | - Parameter - Limiting Standards -
1. - | pH L T - 6.50 - 8.50
' Total Suspénded Solids (at 103 — 105° C) ; ) © 100 mg/l
0il and Grease - " By 10 mg/1 |
‘Free available Chlorine : : -0.50 mg/1
Copper (Total) : ) B ) 1.0 mg/1
Iron (Total) - ) ‘ ) 1.0 mg/1
Phosphate (total) - A ' 5.0 mg/1
Zinc - % : - 1.0 mg/1
.Chromium Total 4 . : 0.2 mg/l

Phosphate * . .~~~ ‘- - : . 5.0 mg/l

The industry should take steps. to reduce wafe'_r consumption to the extent. possible.and
consumption should NOT exceed the quantities prescribed below: ) .

S.No | Purpose , ) Quantity in KLD
- 1. | Cooling. : o : " 50KLD
Z: RO Plant/DM Plant/ Boiler Feed . . 100 KLD
T Total _ . 150 KLD

The industry shall Eeducge_the specific water consumption upto maximum of 3.5 m? / MWh within a

- period of two years from the date of pub_il'clétion of the Notification issued by the Ministry of -
Environment, Forests & Climate Change, Govt. of India, vide 5.0. No. 3305 (E), dt07.12.2015,

under the Environmeit (Protection) Rules, 1986.

- The industry shall file the water cess returns in Form-I as required under section (5) of Water:

(Prevention and Contral of Pollution) Cess Act, 1977 on or before the Sth of every calendar month,

showing the quantity of water consumed in the previous month along with water meter readings.
_ The industry shall remit water cess as per the assessment orders as and when issued by Board.

The emissions shall not contain constituents in excess of the'prescribed limits mentioned below.

Chimney 'Pérametei- = Tegie Emission Standards (in mg/NM3)
No. 4 - oy _
1. | Particulate Matter 50'mg/Nm?
" Sulphur Dioxide - 600 mg/Nm3 _
(50:)*
Oxides of Nitrogen =~ | 300 mg/Nm?
: (NO* ‘
_Mercury (Hg)* =~ - 0.03 mg/Nm3

' Pﬁgé 50f8



6.

* _ The industry shall meet the limits sUpulated by the Board For the above parameters within

a period of two years from the date of publication of the Notification issued by the Ministry of .

Environiment, Forests & Climate Change, Govt. of India, vide 5.0. No. 3305 (E), dt. [17 12.2015,.
under the En\nmnment (Protection) Rules, 1986.

The industry should comply with ambient air quality standards of PMao (Particulate Matter si;e'
Jess than 10pm) - 100 pg/ m?; PM,s (Particuldte Matter size less than 2.5. pm) - 60 pg/ m%.502 -
80 pg/ in?; NOy - 80 pg/m?3, outside the factory premises at the periphery of the‘industry.

Standards for other parameters as mentioned trl the National Ambient Au Quality Standards-

CPCB Notification No.B-29016/20/90/PCI-1, dated 18.11.2009

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PMto 6 AM) - 70 dB (A]

The industry shall operate ESP for the Bojler so as to meet the Board standards and avoid Air -

Pollution in the surrounding areas.
The industry shall install Bag Filters & other Air Pollution Control Equipment at belt conveyer

junction towers, fly ash silo top, bottom ash silo top etc. regularly, so as to meet the Board

standards arid avoid Air Pollution in the surrounding areas. The industry shall maintain dry fng
system at various dust generanon sources to avoid fugitive dust emissions.

The industry shall store coal in closed sheds only and take necessary measures at coal storage ‘area

to avoid Air Pollution Problems within the premises and in the surroundmg areas. The mdustry

- shall ensure that huge caal stocks are not piled up openly.

10.

11.
12.T

13.
© 14
15.

_ 16.

17.
18.

19,
20."

21.
22.
23.

. 24,

The industry shall transport the coal in trucks provided with close enclosures to prevent dust
nuisance in the surrounding areas due to fugitive dust ermssnons during transport.

The indust.ry shalf construct & maihtain CC roads in their premises to avoid fugltwe emissions.

The industry shall provide & operate mechanical sprinklers in all dust generatmg areas like Coal

yard etc., to control fugitive emissions.

The industry shall maintain records for dry ash cullecﬂon handling, storage and utilization o{ "

100% of Ash generated. The industry shall utilize Fly Ash & Bottom Ash in Cement process. .

The mdustry shall comply with the Nonﬁcatwns issued by’ Ministry of Environment & Forests,
Govt. of India on Utilization of Fly Ash generated from Thermal Power Plants.

The industry shall treat the domestic effluents in the STP of Cement Plant and utilize for green belt
development within the industry premises.

The industry shall treat the DM plant regenerdtion. water softener water, RO Back Wash; Boiler &

Cooling Tower Blow Downs etc., to the Board standards. The treated effluents shall be utllized for

dust suppression, ash quenching, :oolmg purpose and onland for plantation within the plant

.premises.

The industry shall not discharge any waste water outside the plant premises.
The mdustry shall maintain good housekeeping within the plant premises.
The industry shall comply with the stipulations and conditions prescribed in the CFE Urder

The industry should develop and maintain green belt all along the boundary of the industry and
other vacant places. The industry shall take up extensive plantation under the Haritha Haram
program of thé State Government

The industry shall comply with the Task Force directions issued from time to time.

The industry shall connect the Online Conunuous Stack Emlssmn Monitoring Systems (OCSEMS) -

to the Website of CPCB & TSPCB.

The industry shall provide & connect thﬂ Online Efﬂuent Quality Monitunng System (O EQMS} for
the Power Plant for monitoring of pH, Temperature & TSS to thé Website of CFCB & TSPCB.

The industry shall comply with emission standards stipulated by the MoEF for the captive power.

plant.

25. The industry shall provide adequate space for Installatlon of Flue Gas Desulphunzatlon (l"GDJ if

26,
27.

required at later stage, as stipulated by the Board in the CFE Order.

The industry shall make interlocking arrangements between APCE & fuel feeding system.

The industry shall provide & operate separate Digital Flow Meters with necessary pipeline for
assessing the quantity of water used for each of the following’ purposes
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_.a. Industrial cooling, boiler feed.
b.. Domestic purposes. :
¢. Processing, whereby water gets polluted and pollutants are easﬂy biodegradable.
d. Processing, whereby water gets polluted and pollutants are not easily biodegradable.

27. The industry shall maintzain the following records and the sarme shall be made available to the
Board Officials during the inspection.
a. Daily production details.
b. Log Books for-pollution control systems..
-C. Daﬂy Fly Ash generation and sent to Cement Plant for utilization.

28B. The industry shall provide Rain Water Harve.stiug [RWH] structures within the planl: site.

29. The applicant shall submit Environment Statement in Form V to the Regional office before 30th -
September of every year as per Rule No.14 of E{P} Rules, 1986 & amendments thereof.

©30. 'I‘hc conditions are stipulated in this order is without prejudice to nghr: and contentions of this

Board in any Hon'ble Court of Law.

‘SCHEDULE -C
R s [ see rule 6(2}]
N COND ITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDL!NG HAZARDOUS
WASTES |

A ﬁangmj_cmdlhnnu[&umgnzam

1.'. The authorized .person shall comply with the ‘provisions of the Environment
“(Protection) Act 1986, and the rules made there under

7 2. The authorization or its renewal shall be produ:ecl for inspection at the requesl of an’ officer

authorszed by the State Pol]urlon Control Board

3. The person authortzed shall not rent, lend, sell transfer or otherwise transport the Hazardous
and other wastes except what is permitted through this authorization.

‘4. Any unauthorized change in personnel, equipment or working conditions as mentwned in the

application by the person authorized shall constitute a breach of his authorization.

" '5.* The person authorized  shall zmplement Emergency Respunse Procedure

(ERP) for which this authorization is being granted considering all site specific possible scenarios
such as spillages, leakages, fire etc., and their possible Impacts and also carryout mock drill in thzs
regard at regular interval of time.”

. 6. The person authorlzed shall comply with the prnwsmn,s outlined in the Central Pollution Control

Board guidelines on "Implemermng Liabilities for Emrlronmental Damages due to Handling and _ o

Disposal of Hazardous Waste and Penalty”.-

- 7. Itisthe duty of the authorized perscn to take prior permlssaon ofthe State Pollution Control-Board '_ %

to cicse down the facility. .

8. The Hazardous and other waste whlch gets generated during recycling or reuse or recovery or
" _pre-processing or utilization of imported Hazardous or other wastes shall be treated and disposed
~of as per specific conditions of authorization.

9, The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

"10. An apphratwn for the renewal of an authorlzation shall be made as laid down under the Rules.

11. Any other condmans for compllance as per the Guidelines issued by the Ministry of Enwronment
'Forest and Climate change or Central Pollution Control Board from time to time.

12. Annual return shall be filed by June 30% for the period ensuring 31>t March of t!w year.

‘B. Specific Coriditions;

:1; The 1ndusr.§y shall give top priority for waste minimization and cleaner production practices.-
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The industry shall not store Hazar&ous Waste for more than 90 days as per the Hazardous and -
other Wastes (Management and Transboundary Movement) Rules, 2016 and amendments thereof.

The industry shall store Used / Waste Oil and Used Lead Acid Balteries in a secured way i their
premises till its disposal. ‘ ' .
The industry shall not dispose Waste oils to the traders and the same shall be disposed to the’
authorized Reprocessors/ Recyclers. )

The indﬁstry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on hﬁyback
_bhsis. ) i 2 (

6. The industry shall not dispose spent solvents / mixed spent solvents to the traders.

7. The industry shall take necessary practical steps for prevention of ail spillages and carry over of
oil from the premises. ‘ : 2 .

' The industry shall maintain 6 copy manifest system for transﬁortaﬁbn of waste generated and a .

copy shall be submitted to Board Office and concerned Regional Office.

The industry shall maintain good house keeping & maintain proper records for Hazardous Wastes

. stated in Authorization. -

~10.

- 11,
12

To

The industry shall maintain proper Records for Hazardous Wastes stated in Authorization in
FORM-3 i.e, quantity of Incinerable waste, land disposal waste, recyclable waste etc. as per Rule
20(1) and file Annual Returns in Form- 4 as per Rule 20(2) of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and amendments thereof.

The industry shall dispose of e-waste to the authorized recyclers only.

The rindl‘lstry shall submit the condition wise compliance report of the conditions stipulated in -
Schedule B & C of this Order on half yearly basis to Board Office, Hyderabad and concerned
Regional Office. ' .

sd/- -
MEMBER SECRETARY

M/s. Anjani Portland Cement Ltd.,

. {16 MW Coal based Power Plant),
* Sy.No.Z26, Chintalapalem (V),

Mellacheruvu (M),

. Suryapet District.

© //T.CEB.O//

\Fggpﬂronmental Enginee'r
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@ ANNE XURE -V

Real Time Data Acquisition And Monitoring

' Site Name: Anjani Portland Cement Ltd

Report: Custom Report

From Date: 2023/10/01 00:02:00 To Date : 2023/11/17 00:02:00

~ Maximum Data
"~ Minimum Data
 Geometric Mean
. TF Median
 Standard Deviation

~ Minimum Value At Time

3 rsie Sanards '

" Maximum Value At Time

B Valid Data Points 4475
S Total Data Points 4513
 Data Availability % 99.16%

| 0.0 - 50.0
= et
ey ' 0.0
| ' 227
' N : 23.38
5.34
2023-10-20 22:02
2023-10-01 00:02







@ ANNEXURE - V)

— Real Time Data Acquisition And Monitoring
171 4

Site Name: Anjani Portland Cement Ltd
Report: Custom Report

From Date: 2023/11/05 00:02:00 To Date : 2023/11/05 23:59:00

s e g

e

L s eE S COOLER 1ESP-PM
Prescribed Standards 0.0 - 30.0
" Maximum Data 15.52
~ Minimum Data =25 0.0
 Geometric Mean o - 1189
T T e RABCHBIT . - 121 .
' ' "Slandard Deviation o 2.18
" Maximum Value At Time % B 2023-11-05 00:14
Minimum Value At Time ; 7 2023-11-05 06:05
" Valid Data Points e R 1426
" Total Data Points | - 1438
‘Data Availability % ' %2 s 99.17%

" Description









